
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 523/ 
T.A. No. 

DATE OF DECISION 	2 -7- 3 

a 

Shrj Prabbakar LS 
Petitioner 

Shri Shaiiesh Brabmbha ct Advocate for the Petitioner(s) 

Versus 

Unon of India and OLher Respondent 

Shr 	A}- il Lureshi 	Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	N.B. Pai:el 
	 Vice Chairman 

Theon'ble Mr. 	V. Radhakrishnafl 
	Member (A) 

Whether Reporters of local papers may be allowed to see the Judgernent ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Mr. Prabhakar Las 
70/659 GHB Flats 
Meghaninagar, Ahrneabad 	 Applicant 

Advocate 	Shri S. Brahrrthhatt 

Versus 

unionx of India 
Deparent of Space 
(Notice to be served through 
the Director, Space Applications 
Centre, Indian Space Research 
Organisatiofl1 Jodhpur Teicra, 
Abmedabad - 52. 

Mr. P.P. Kale 
and/or his sucessor in office 
Director, Space Applications 
Centre, ifldia Space Research 
0rganistiOfl Deparneflt of Space 

Jodhpur txa,AhmeJabad. 

The Cont-ollerVt  
Space Applications Ceni.re 
Indian Space Research OrganisatiOfl 
Departheflb of Soace, Jodhpur Tekra, 

Res Abmedabad. 	
pondents 

Advocate 	Shri Akil Kureshi 

p. 

OR AL JUL G E ME N 1 

In 

O.A. 523 of 1988 	Dte: 26-7-1093. 

per Hon'ble Shri U.S. Patel 	Vice Chairman 

At he request: of the applicant, resondenes 

have aggreed to  pass  an order of lesser Punishment against the 
a:plicant in substitut±0 	of the irnpunged order Annexure -8 
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S . 

confirmed by the Appellate orer Annexure-l. Hence1  at the 

joint request of the parties,expra.e on their behalf 

by cheir respective advocates, he impungeci orderAnnexure -8 

and Annexure-1 are hereby quashed and set aside to enable 

the resoondents to pass a fresh order of punishment1in 
0# 1  order Artnex. 8, 

in terms of he draft order which is produced sübstitutionj  

by the resnondents and which is taken on record. The ap.iicant, 

who is personally present in the court, has aggreed to 

accIuiesce in the order to be passed by the respondents 

in terms of the draft order. On behalf of the resnondents it is 

stated that the fresh order of punishment will be passed 

within one week. 

I 	In view of :he se ttlernent between the parties 

as above, application stands disposed of. No order as to 

cos ts. 

[1 (V. Radhakrishnan) 

Member (A) 

(l:.B .Patel) 

Vice Chair-mar-. 

  


